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SARDAR JAGIJIT SINGH
AURORA: Mr. Chairman, Sir,
may I ask one thing ? It is my
question.

MR. CHAIRMAN: Yes, I

am
looking towards you.

SARDAR JAGIIT SINGH
AURORA: may 1 please ask the

hon. Minister whether he can please
give us an idea when they are likely
to finish the examination because
people want to know whether Delhi
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JS going to become a State or not,
because then the elections are to
be held? So, have hey given
themselves any  time-frame  with
regard to coming out with their
views on this report ? Thank you.

SHRI
SAYEED:
submitted
the 14th

MUFTI
Sir,
to

MOHAMMAD
the report has been
the  Government on
December, 1989. And
we think that we should place the
report  of the Committee on the
Table  during the  current session.
Then we will try to consult all the
parties  about the  recommendations,
when they are placed on the Table
of the House. Then there should
be interaction with different parties
about tha new set-up. Whatever
recommendation  is made by the
Sarkaria ~Committee there are three
or four options that hey have given
us. We shall have to consult diff-
erent parties.

SARDAR JAGIT
AURORA: No more questions.

SINGH

SHRI RAM JETHMALANTI:
Sir, I hope the hon. Minister will
realise that before publishing this
report there is another report which.
has got to be published, i. e. 6, 000 odd
pages of the Thakkar Commission
Report. That is more urgent than
this report.

SHRI VISHWA  BANDHU
GUPTA: Sir, as a Delhi-walla 1
feel that just because we happen to
be living where the seat of the Cen-

tral Government exists, the rights
of the Delhi citizen, have always
been curtailed. And we have diffi-
culties because we have not only to
deal with the Administration at
Delhi but we are to be totally con-
trolled by the Central Governmeut.
Now, this anomaly  has been
examined by th? Sarkaria Commi-
ttee the multiplicity of authorities
in Delhi to which the citizens have
to turn, to get any of their problems
solved. We have the Municipal
Corporation of D Thi. We have
the Metropolitan Council. As far



27 Oral Answers

as the question of Statehood for
Delhi is concerned, it is being exa-
mined and the hon. Minister has
very kindly said that he will consult
the wvarious parties and J hope,
they will also consult the largest
party her;, in Parliament. While
this process of trying to figure
out-the status for Delhi will take
some time, I wou'd like to know
from the hon. Minister whether
fhe Delhi Municipal Corporation
and the Metropolitan Council are
going to be superseded soon, or,
are they going to get another
extension? What is the view ofthr
Government on this issue.

SHRI MUFTI MOHAMMAD
SAYEED: Sir, as far as the Sar-
aria Committee report is  conce-
ned, Part I of the report contains
the views and the recommendations
of the Committee on the restruc-
turing of the Governmental set-up
in Delhi and Part II contains the
recommendations of the Committee
relating to the reorganisation of the
municipal and other authorities
functioning in Delhi. Certainly,
it will take some time to consider
the report.

SHRI VISHWA  BANDHU
GUPTA: 1 asksd whether these
two bodies are going to be super-
seded the Delhi Municipal Cor-
poration and the Metropolitian
Council. Is the hon. Minister think-
ing of supeiseding them, or,
giving them extension?

SHRI MUFTI MOHAMMAD
SAYEED: The Delhi Municipal
Corporation has been given three
extensions and the Metropolitan
Council, two extensions. It is
under the active consideration of
the Government.
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Statutory Development  Boards
for Vidarbha Marathwada and
Konkan

*48. DR. BAPU KALDATE:
Will the Minister of HOME AFFAIR'S
be pleased to state:

(a) whether the proposal for set-
ting up of Statutory Development
Boards for Vidarbha, Marathwada
and Konkan region is likely to be
cleared, shortly as assured by the
Prime Minister during his recent
visit to Nagpur; and

(b) if so, the action taken by
Government in this regard and at
what stage the proposal stands ?

THE MINISTER OF HOME
AFFAIRS (SHRI MUFTI MO-
HAMMAD SAYEED): (a) and (b)
A statement is laid on the Table of
the House.

Statement

(a) A draft scheme for giving
effect to the. provisions of article
371(2) of the Constitution was re-
ceived from the Governmcnt of
Mabharashtra in  February, 1989.
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It comprised of a draft order to be
made by the President under the
said provision and a draft order. to
be issued by the Governor in pur-
suance thereof, providing Inter-
alia for establishment of Develop-
ment Boards for Vidarbha, Mara
thwada and the rest of Maharashtra
After examination, the Governrncnt
of Maharashtra have been requested
to consider recasting the Governor's
order keeping in view the require-
ments of the State and legal opinion.

(b) The Government of Maha-
rashtra mads a proposal in April,
1989 for amending article 371(2)
(a) so as to include, a specific pro-
vision for establishment of a separate
development board for Konkan also.
This proposal was examined and the
State Government were requested to
furnish information on certain points
to facilitate examination of the mat-
ter in proper perspective. The re-
quisite information has bsen re-
ceived. In deference to the wishes of
the State Government, it was how-
ever, decided to defer consideration
of this matter and expedite action in
regard to the implementation of the
scheme referred to above.
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